s h

o

- 'ko'

247

'*""7"]'i'i}li7l

P.AC. 62

RAILWAY CONVENTION
COMMITTEE 1960

REPORT

)SE70 ().
| i
Lo e

LOK SABHA SECRETARIAT
NEW DELHI

November, 1960
Saka)

Price: Rs. 0.40 nP.



CONTENTS

COMPOSITION OF THE RAILWAY CONVENTION COMMITTES, 1960.

I. INTRODUCTION . . . . . .
IL.—III. ReroRT . . . . . .

APPENDICSS

1. Third Five Year Plan—Financial Forecast. . . .

II. Loans received by the Government of India from ihe World Bank
for the Indian Railways. . . . .

III. Summary of the principal recommendations of the Committes.

Pacs
iii

9

a3



PARLIAM =T 1IBRARY
(Libo v & o Servhos)
Qeatre! (i v,  ublicativos,

Ace N & o AIM..~
Dnn"," k| B



IS - W A O X )

[ el o i il
o N OU e WD~ O

RAILWAY CONVENTION COMMITTEE, 1860

CHAIRMAN
Sardar Hukam Singh.

MEMBERS

. Shri Chapalakanta Bhattacharyya.
. Shri Morarji Desai.

Shri Bimal Comar Ghose. -

. Shri Jagjivan Ram.
. Shri Jaipal Singh.

Shri N. G. Ranga.

. Shri Jaganatha Rao.

Shri M. Thirumala Rao.

. Shri T. B. Vittal Rao.

. Shri Rameshwar Sahu.

. Shri Diwan Chand Sharma.

. Diwan Chaman Lall. ¢

. Shri N. M. Lingam.  -$%¥:x g

. Shri M. P. Bhargava. o"“ ’\‘»
. Shri B. Parameswaran.

. Shri Rohit M. Dave.

Prof. A. R. Wadia.

SECRETARIAT

Shri V. Subramanian—Deputy Secretary.
Shri Y. P. Passi—Under Secretary.

(iii)



INTRODUCTION

1, the Chairman of the Railway Convention Committee, 1960,
having been authorised by the Committee to present the Report on
their behalf, present this Report.

2. The recommendations of the Convention Committee, 1954,
which were approved by the Lok Sabha on 16th December, 1954 and
the Rajya Sabha on 21st December, 1954, inter alia, laid down that
a Parliamentary Committee should review the rate of dividend to-
wards the end of the quinquennium 1955—1960 and suggest for the
years following it, any adjustment considered necessary, in the light
of the situation obtaining then. The 1954 Convention covered the
period up to 31st March, 1960. This period was, however, extended
by one year, i.e, up to 31st March, 1961, with the approval of the
Parliament through a Resolution passed in the Lok Sabha on 28th
April, 1959 and in the Rajya Sabha on 8th May, 1959, as it was con-
sidered by the Railway Ministry that it would facilitate a more accu-
rate appraisal of the Railways’ financial position, obligations and
surplus resources in the context of the Plan if future Conventions
synchronised with each Plan period. A Committee of both Houses
of Parliament was therefore constituted this year in pursuance of
the following Resolution adopted by the Lok Sabha on the 22nd
April, 1960 and concurred in by the Rajya Sabha on the 28th April,

1960: |
“That this House resolves that: .

(i) A Parliamentary Committee consisting of 12 Members of
this House to be nominated by the Speaker be appoint-
- ed to review the rate of dividend which is at present
payable by the Railway undertaking to the General
Revenues as well as other ancillary matters in connec-
tion with the Railway Finance vis-a-vis the General
Finance and make recommendations thereon by the

30th November, 1960; and

(if) that this House recommends to the Rajya Sabha to agr;e'
to associate six Members from that Sabha with the
Committee and to communicate the names of the Mem-
bers so appointed to this House.”
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3. At their first sitting held on the 14th September, 1960, the Com-
mittee drew up the undermentioned list of subjects for examination

with reference to the above Resolution and asked the Railway Board
to furnish detailed memoranda thereon:

(1) A review of the working of the Indian Railways during the
six years 1955-56 to 1960-61, that is, the five year period covered
by the Railway Convention Committee, 1954 (1855-56 to 1959-60)

plus the one year of extension approved in Resolutions of the two
Houses of the Parliament in April-May, 1959.

(ii) The financial prospects of the Railway undertaking for the
five year period 1961—66, on the basis of the present rates and fares
and the anticipated increase in traffic during the Third Five Year
Plan, and whether the anticipated net revenue would be sufficient—

(a) to meet the increased appropriation to Depreciation Fund
annually which is becoming necessary;

(b) to pay the dividend to General Revenues at 4 per cent
on the steadily increasing capital-at-charge; and

(c) to leave sufficient net surplus for credit to the Develop-
ment Fund from which are flnanced certain works
which are essential but not remunerative.

(iif) Assuming that the present method of contribution to General
Revenues in the shape of a fixed dividend—expressed as a percentage
inclusive of the element of interest—on the loan capital invested in
the railway undertaking as computed annually, is to be preferred to
any other method, whether this rate of 4 per cent on the Railways’
capital-at-charge payable to General Revenues requires to be revised;

if so, what should be the revised rate and how should it be met by
the Railways?

Having regard to the rate of growth of the Rallways’ capital-at-
charge, what adjustments, if any, are called for in order to eliminate
the element of over-capitalisation for the purpose of working out
the dividend payable to the General Revenues, further to those which
were recommended by the Railway Convention Committee, 1954.

(iv) The rate at which contribution to the Depreciation Reserve
Fund should be made, in order to ensure that adequate funds are
available for renewals and replacements of railway assets.

(v) Whether any alterations in the existing rules of allocation of
railway expenditure between Capital, Revenue, Depreciation Reserve



3

Fund and Development Fund, are considered necessary in the light of
actual working?

(vi) In particular, having regard to the fact that, during the period
of the present Convention, the railway surplus has been inadequate
to permit appropriations to the Development Fund sufficient to meet
the charges to such Fund—with the result that existing balances have
been wholly liquidated and a further sum has had to be borrowed
from General Revenues—and the unlikelihood of the surplus materi-
ally improving in the Third Five Year Plan period, what change is
called for in regard to the incidence of works at present charged to
the Development Fund and the method of financing them?

(vii) Whether the operating loss incurred by the Railways on stra-
tegic lines should be deducted from the contribution calculated for
payment to General Revenues?

(vili) The desirability of creating an amortisation fund.

(ix) Whether the existing practice of expressing the rate of divi-
dend in terms of a percentage on the capital-at-charge and the amount
being paid annually through a fixed rate should continue?

4. The Committee also directed the Financial Commissioner (Rail-
ways) to furnish the following information:

(1) The capital invested on strategic lines.

(1i) The capital invested on the construction of quarters for the
Railway staff and the return (house rent, etc.) therefrom
during the last 5 years.

(iii) Statement showing concessions given by the Railways to
other Government Departments and Public Undertakings
e.g., Military Tariff Rates, Reduced Tariff on Industrial
Raw Materials, etc.

(iv) The floating assets (stores) of the Railways.

(v) The amount of loan received from the World Bank, the rate
of interest payable thereon and terms and conditions of
repayment.

(vi) The extent of over-capitalisation on the Railways.

(vil) The amount of passenger tax collected by the Raflways
during the years 1958-59 and 1959-60.
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The Committee also desired to be furnished with a note on the
financial working of Nationalised Railways in some of the Western
countries like U.K., Belgium, France, etc. with special reference to
the mode of their contribution to the Exchequer.

5. At their sittings held on the 7th and 9th November, 1960, the
Committee considered the memoranda and information (referred to
in paras 3 and 4 above) submitted to them by the Railway Board and
the Financial Commissioner’s Review. After reviewing the financial
prospects of the Railways and the pattern of relationship between the
Railways and General Finance for the next five years the Committee
formulated their conclusions which are set forth in Part II of this

Report.

6. The Committee have also examined two points as regards inter-
pretation of certain matters arising out of recommendations made in
the reports of previous Convention Committees vide Part III of this

Report.

7. A statement showing the summary of the principal recommen-
dations of the Comrnittee is also appended to the Report (Appendix
).

8. The Committee wish to place on record their great appreciation
of the valuable assistance rendered to them in the course of their deli-
berations by the Railway Board, the Financial Commissioner, (Rail-
ways) and their staff.
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The Railways have met their obligations of payment of dividend
to the General Revenues at the rate of 4 per cent prescribed by the
Railway Convention Committee of 1954. They have also made a con-

~ tribution at the rate of Rs. 45* crores per annum to the Depreciation
Reserve Fund since 1955-56. To meet these obligations and to
balance the steadily rising working expenses, the Railways had to
raise the freight rates in this period. Even so, the net surpluses
earned and credited to the Development Fund have proved inade-
quate to meet the expenditure to be met from this Fund and it be-
came necessary to take temporary loans from General Revenuest
aggregating to about Rs. 33 crores in the three years 1958-69 to
1960-61.

10. According to a statement (Appendix I) furnished by the
Railways showing the Financial forecast of the working of the
Railways during the next quinquennium 1961—66 whieh synchro-
nises with the Third Five Year Plan, the position is as follows:

From the gross surplus of about Rs. 808 crores for the five year
period (viz., gross traffic receipts—Rs. 2701 crores less working ex-
penses Rs. 1893 crores) the Railways will have to meet—

(i) the dividend to General Revenues, which would amount
approximately to Rs. 364 crores if the rate of dividend
is continued at 4% and to Rs. 387 crores if it is raised
to 41 per cent.;

(li) expenditure of Rs. 60 crores on Open Line Works
Revenue; and

(iii) Rs. 350 crores as appropriation to the Depreciation
Reserve Fund to cope with the anticipated level of
withdrawals from this Fund in the Third Plan period.

In addition, an expenditure of about Rs. 115 crores is contemplat-
ed on works chargeable to the Development Fund which will have
to be found from the net surplus. To the extent the net surplus
available is found to be inadequate, it will be necessary to resort to
the expedient of taking temporary loans from General Revenues.

11. The Financial Commissioner (Railways) made the following

specific suggestions in his Review which he placed before the
Committee:

(1) The annual loss in the working of strategic lines may be
borne by General Revenues, as was being done from

*The Convention Committee of 1954 recommended a contribution at the rate of
&n. 3ic{low|:s per annum to this Fund on the basis of the forecast furnished 0 them by
e Railways.

$This expedient had been suggested by the Convention Commitiee of 1954 in para
30 of their Report.
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1924, until partition resulted in all the then existing
strategic Railways going to Pakistan;

(ii) In computing the Capital-at-charge, after making adjust-
ments for over-capitalisation and for new lines as
recommended by the Railway Convention Committee,
1954, the Capital-at-charge of the North-East Frontier
Railway, other than the clearly strategic portions
thereof, may be taken also as being unproductive capital
on which interest at the average borrowing rate charge-
able to the Commercial Departments may be paid and
not the full rate of dividend,

(iii) The appropriation to the Depreciation Reserve Fund from
Railway Revenues may be increased from Rs. 45 crores
per year as at present to an average of Rs. 70 crores
per year for the 5 years 1961—86;

- (iv) (a) The present rules for allocation of Railway expendi-
ture between Capital, Revenue, Depreciation Reserve
Fund and Development Fund may be maintained
without alteration in the period 1960-61;

(b) The existing - provision for temporary loans from
General Revenues to finance the Railway Development
Fund may continue in the next quinquennium, where-
ever the net Railway surplus is not sufficient to meet
the cost of works chargeable to the Railway Develop-

ment Fund;

(c) The Development Fund, besides meeting the cost of
Labour Welfare Works and works of operating improve-
ment the remunerativeness of which cannot precisely
be determined, may include an allocation of Rs. 3
crores per annum for Users’' amenities as hitherto; and

(v) The existing Passenger Tax may be merged with fares
while requiring the Railways to make a fixed contribu-
tion for the benefit of the States in the next quinquen-
nial period 1961—686 based on past collections.

The Financial Commissioner (Railways) also pointed out that,
under the 1854 Convention Committee’s Report, only the cost of
such new lines as were taken up for construction from 14.55 f1s
charged to capital; the cost of new lines under construction on that
date is allocated under the earlier provisions of the 1949 Convention
Committee’s Report, in terms of which unremunerative new lines
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were financed from the Development Fund. The Financial Com-
missioner (Railways) suggested that, in order to liquidate the
loans taken from General Finance for the Development Fund upto
31.3.1961, an ad hoc adjustment may be made from Development
Fund to capital of the cost of all new lines under construction on
1.4.55 hitherto charged to Development Fund; any liability still re-

maining could be repaid from out of the balances in the Revenue
Reserve Fund.

12. The Committee deal below with the various issues raised in
the above suggestions made by the Financial Commissioner (Rail-
ways) and the Memoranda furnished by the Railway Board.

Rate of Dividend

13. The task primarily before the Committee was to determine
the form and quantum of the annual contribution to be made by
the Railways to General Revenues for the next quinquennium 1861—
66. The experience during the 1l-year period from 1.4.1850 to
31.3.1861 has shown that the payment to General Revenues of an
annual dividend at a fixed rate, which includes an element of con-
tribution over and above interest charges has worked satisfactorily
on the whole. Any other arrangement will mean indefiniteness
in regard to the annual contribution which the Civil estimates could
expect from the Railways which will not be advantageous to the
Railways and General Revenues alike. Therefore, in the opinion
of the Committee, the present mode of contribution by the Railways

to General Revenues does not call for any change in the next five
years.

14. As regards the rate of dividend, the rate of four per cent
recommended by the Railway Convention Committee, 1949, was
continued by the 1954 Convention Committee for the next quinquen-
nium also having regard to the average rate of interest prevailing
in 1954-85, viz., 3'17% as compared to 3-18% obtaining in 1949-50.

7 15. One view put forward was that keeping in view the forecast
of the financial position of Railways for the next five years (Appen-
dix I) the rate of dividend should be maintained at the existing
figure of 4%, if not reduced. In support, it was urged that with the
existing level of fares and freights the anticipated net railway
surplus after paying dividend at the rate of 4% would be about
Rs. 34 crores only which would leave a big gap to be bridged in
order to meet the cost of works to be charged to Development Fund.
Any increase in the rate of dividend will aggravate the situation.



Further, in addition to paying dividend, the Railways as a public
utility concern, are making indirectly sizeable contributions to
General Revenues by way of concessions in tariff rates to the P. & T.
and Defence Departments and to the national economy by charg-
ing comparatively low tariff rates for the haulage of coal, foodgrains,
industrial raw materials, etc. which should not be lost sight .of.
The other view was that the average rate of interest has hardened
since 1954-55 and now stands at 3'58%. It is likely to go up still.
Besides the interest, the dividend paid by Railways included an
element of contribution to General Revenues of about 0°'8%, in the
past decade. General Revenues will certainly expect this contribu-
tion in the next quinquennium also inasmuch as the contribution
by Railways has been assigned a specific place in the raising of the
resources tor the Third Plan. Further, in respect of loans obtained
specitically for the Railways from the World Bank since 1957
(amounting to Rs. 140'5 crores) the rate of interest varied from
5-5/8Y, to 6, (Appendix ll). This has to be taken note of, even
thougn technically the loans are to the Government of India and
not to the Railways, and the Railways' liability to the General
Finance of the Government of India is determined by the general
rate of dividend fixed for each quinquennium. There was, there-
fore, a strong case for increasing the rate of dividend to 4{% if not
to 44%. Taking into account both the view-points, the Commitiee
consuder that the rate of dividend to be paid by the Railways to
General Revenues should be fired at 4-25% during the five years
1861—66. They also feel that certain concessions are necessary for

easing the ways and means position of the Railways, as indicated in
the paras that follow.

.

(i) Loss on strategic lines—

16. Prior to 1-4-1949 the interest on Capital-at-charge and the loss
in the working of these lines was borne by General Revenues. The
Capital-atcharge of strategic lines is at present also exempt from
payment of dividend as accepted by the Convention Committees of
1949 and 1954. The 1949 Committee did not touch upon the question
of operating loss on strategic lines as there was only one such line
under construction then. The 1954 Committee deferred their recom-
mendations on this issue in view of the fact that the annual loss on
such lines, then existing, was insignificant. It has been urged that
the matter has now assumed importance as the operating losses on
such lines are anticipated to be about Rs. 1:13 crores per annum
during the next Plan period. The Committee accept the suggestion
as reasonable and recommend that the annual loss on the working
of the strategic lines should be borme by the General Revenues.
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(li) North-East Fromtier Railway—

17. It has been urged by the Railways that the North-East Fron-
tier Railway, which was created as a separate zonal administration
in 1958 and was not being operated entirely on commercial considera-
tions merits a special treatment in the matter of payment of dividend
on the capital outlay thereon. On the lines of the principle accepted
by the Railway Convention Committee, 1954 according to which only
the interest equal to the average borrowing rate of the Government
should be charged on the portion of the capital structure computed
as representing the extent of over-capitalisation (which is not
strictly revenue-earning capital), it has been suggested that the capi-
tal-at-charge of the North-East Frontier Railway, other than the
clearly strategic portion thereof, should be regarded as not wholly
productive and only the interest at the average rate of borrowing of
the Government should be paid thereon by the Railways to General
Revenues. The Committee accept this suggestion and recommend
that till such time as the line becomes productive or the next Con-
vention Committee review the position, whichever is earlier, the rate
of dividend payable on the capital-at-charge of the North-East Fron-
tier Railway should be at the average borrowing rate of Government.

Contribution to the Depreciation Reserve Fund

18. Having regard to the expansion of the Railway undertaking
and the then anticipated requirements of maintenance and replace-
ment and renewal of assets the Convention Committee, 1954 had
recommended an increase in the rate of contribution to the Deprecia-
tion Reserve Fund from Rs. 30 to Rs. 35 crores per annum as suggest-
ed by the Railways on the basis of financial forecast for the years
1955—60. The Second Plan was formulated in 1955 and it was
realised by the Railways that, considering the extent of arrears of
rehabilitation, the expenditure from the Fund would be of the order
of Rs. 293 crores in the Second Five Year Plan period as against the
contribution of Rs. 175 crores suggested to the Convention Committee
1954. The contribution to the Fund was, therefore, raised from Rs. 35
to Rs. 45 crores per annum at the beginning of 1955-56, after obtain-
ing the approval of Parliament. The actual withdrawal from the
Fund is, however, likely to be about Rs. 319 crores, i.e., 8 to 9 per
cent higher than the amount originally anticipated. This difference,
it has been stated, is due to the steady increase in wages and in the

prices of materials.

On the basis of forecast of the estimates of expenditure from the
Fund during the Third Five Year Plan, the Railways expect that the
expenditure on replacement of assets would be about Rs. 350 crores



11

which on the basis of the annual average during the next quinquen-
nium works out to about 3.8 per cent of the average capital-at-charge.
The Railways have accordingly suggested that the contribution to
the Depreciation Reserve Fund should be Rs. 350 crores, i.e, at the
average rate of Rs. 70 crores per year. The Committee consider this
estimate based on a realistic forecast of requirements as reasonable
and recommend that the total contribution to the Depreciation
Reserve Fund may be Rs. 350 crores during the next quhqucnium.

Rules of Allocation of Rallway Expenditure

19. It has been stated by the Railways that the existing rules of
allocation of Railway expenditure between Capital, Revenue, Depre-
ciation Reserve Fund and Development Fund based largely on the
recommendations of the Railway Convention Committee, 1949 as
amended by the Convention Committee” 1954 in paras 24 to 28 of
their Report were satisfactory and be refained without any modifica-
tion during the next five years.

The Committee are inclined to accept this suggestion.

Financing of the Development Fund by means of temporary loans
from General Revenues

20. The Railway Convention Committee, 1954 had recommended
in para 30 of the Report that in the event of the Development Fund
not being in a position to meet the programme of expenditure from
its resources, monies should be advanced from General Revenues as
temporary loans on which the Railway should be required to pay
interest at the average borrowing rate chargeable to commercial
Departments. The Committee note that expenditure from the Fund
has generally exceeded the accretion therd™to and that it is expected
to close with a deficit of Rs. 33:46 crores af"the end of 1960-61. Tem- /
porary loans have, therefore, been taken during the years 1958-39 to
1980-61 to wipe off this deficit. The position will continue to be so
in the next five year period.

It was brought to the notice of the Committee that the Comptrol-
ler and Auditor General had questioned the advisability of financing
the Development Fund by temporary loans from General Revenues.
He had suggested that the Fund should rely only on Revenue sur-
pluses and that, therefore, the expenditure therefrom should be
restricted to amounts available and for purposes for which the Fund
was originally created. While the Committee appreciate the views of
the Auditor General they doubt whether during a period of develop-
ing economy it will be practicable to implement his suggestion.
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The Committee are averse to the curtailment or limiting of
expenditure on works met out of the Development Fund which in
their opinion are as important as additions financed from Capital.
They, therefore, see no alternative but to continue this facility
to the Railways during the next five years also unless the net sur-

plus is able to meet in full the requirements of the Development
Fund. (See paras 22 & 23).

The Committee, however, endorse the proposal of the Financial
Commissioner (Railways) that the outstanding liability of the
Development Fund to the General Finance as on 31-3-1961 should be
liquidated in the ad hoc manner indicated in the last sub-para of
para 11 above, so that the Railways could start on the Third Plan
period with a clean slate in regard to this liability.

21. They also recommend that the Railway Development Fund,
besides meeting the cost of Labour Welfare Works, etc., should in-
clude a minimum allocation of Rs. 3 crores per annum for Users’
amenities as hitherto.

Merger of Passenger Fare Tax in Railway Fares

22. The Committee have recommended in paras 16 & 17 above
that the annual loss in the working of the strategic lines may be
borne by the General Revenues and that the capital-at-charge of the
North-East Frontier Railway, other than the clearly strategic por-
tions thereof, may be considered as unproductive capital on which
interest at the average borrowing rate chargeable to Commercial
Departménts may be paid in place of the full rate of dividend.
The Financial Commissioner (Railways) has pointed out in his Re-
view that even with this relief the increase in the net Railway sur-
plus will not be appreciable. In his opinion, any substantial bridg-
ing of the gap between the net Railway surplus and the needs of
the Development Fund in the next quinquennium so as to reduce the
quantum of temporary loans from General Revenues will be feasi-
ble only if the entire proceeds of the passenger tax collection in the
period 1961—66—expected to be about Rs. 70 crores—can be made
available to the Railways. In support of his contention, he has
stated that the tax was introduced in September, 1957, when the
results of the year 1956-57 showed a sizeable net Railway surplus
(Rs. 20.22 crores) which had not been maintained in subsequent
years and could not also be anticipated during the next quinquen-
nium. This levy has limited the scope for raising passenger fares
and there has, therefore, been no increase in passenger fares during
the period 1955-61. He has, however, recognised that the State
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Governments to whom the proceeds from this tax are distributed,
are likely to have reckoned this source of income in computing
their resources for the purpose of the Third Plan and has therefore,
suggested a way out viz.,, that the tax at the existing rates, might
be merged with the passenger fare from 1-4-1961 and the State
Governments might continue to get from the Railways, through the
General Revenues, a fixed amount in the nature of a subvention in
the next five years based on the average annual collection in the
period 1957—61 or on the highest collections in any of these years,
as may be decided. The suggestion is also claimed to have the
merit of simplifying the existing arrangement for collection and
accountal of the tax and the cost thereof—about Rs. 8 lakhs per
year—will also be saved to General Revenues.

23. The Committee after careful examination, considered the
above suggestion as reasonable. They therefore, recommend that
the fixed amount payable by the Railways may be Rs. 1250 crores
per year during the quinquennium 1961—66 representing the average
of the figures Rs. 12-24 crores and Rs. 12:77 crores which were the
actual collections for the years 1958-589 and 1939-60 respectively
which are the completed years immediately after the introduction
of the tax during 1957-58.

Creation of an Amortisation Fund

24, The need for creating an Amortisation Fund and the extent
to which the capital-at-charge of the Railways should be written
down was considered by the Railway Convention Committee, 1954.
While that Committee agreed that amortisation would eventually
be of benefit to the Railways, they were of the view that having
regard to the tight financial position of the Railways the time was
not yet ripe for amortisation. They suggested that this question
might be taken up at the time of the following revision of the Con-
vention. The financial forecast for the next five years shows that
the position remains essentially the same. According to the Rail-
ways the net surplus will be insufficient even to mezt the needs of
the Development Fund during that period.

While the Committee appreciate that the financial position of the
Railways during the next quinquennium will not be favourable for
the creation of an Amortisation Fund, they nevertheless feel that
this question should not be lost sight of inasmuch as in the context
of the repatriation of all the dollar loans, it will assume importance,
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Miscellaneous

25. Two points of interpretation arising owit of recommendations
of earlier Convention Committees were referred to this Commit-
tee for clarification.

(i) Moratorium on new lines—

26. The Railway Convention Committee, 1954 had recommended
in para 19 of their Report that the dividend payable to the General
Revenues on the capital-at-charge of the new lines should be com-
puted at the average borrowing rate charged to the commercial
Departments and also that a moratorium be granted in respect of
dividend payable on the capital invested on the new lines during
the period of construction and up to the end of fifth year of their
opening for traffic, the deferred amount being paid from the sixth
year onwards in addition to the current dividend out of the net
income of the new lines. At the instance of the Comptroller &
Auditor General the Railway Board have asked for clarification by

the Committee of the precise scope of the recommendation so as
to indicate—

(a) Whether the deferred dividend should be paid from the
sixth year onwards irrespective of the availability of a
surplus net income from the new lines, in the same
way as the current dividend on these lines is now being
paid without reference to the net income from those
lines;

or

(b) whether the deferred dividend should be paid only if
the net income of these new lines leaves a surplus
after the payment of the current dividend, in which
case there may be a possibility of the period of mora-
torium being extended indefinitely depending on the
remunerativeness of the lines.

The Committee are of the view that the deferred dividend should
be paid from the sixth year onwards only if the net income of the
new lines leaves a surplus after the payment of the current divi-
dend.

(ii) Revenue Reserve Fund—

27. The Revenue Reserve Fund was credited with Rs. 2°08 lakhs
in the accounts for 1955-56 in accordance with the rules of alloca-
tion of expenditure in force during the war years. The Public
Accounts Committee raised a doubt as to whether allocation of ex-
penditure to Revenue Reserve Fund under the old rules was in

14
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order even after the Railway Convention Committee, 1949 had indi-
cated the allocation of expenditure fo and from this Fund (Vide para
6 of 15th Report of the Public Accounts Committee 1958-59). They
suggested that Government should place the matter before the next
Convention Committee so that they could indicate the precise scope
of their recommendation vis-a-vis works in progress on 1-4-50 from
which date the 1949 Committee’s recommendation came into force.
The Committee have examined this matter carefully. They find
that in the past, as a rule, for the sake of convenience, changes in
the rules of allocation have not been applied to works in progress.
The Railway Board have also pointed out that, in the case under
consideration the adjustments had originated prior to 1-4-46 and
with the supplementary adjustments made after 1-4-50, the position
of the Funds would be the same as if the expenditure thereon had
been fully and correctly adjusted in the earlier years. The financial
effect of the supplementary adjustment has also not been substan-
tial and such cases will be rare.

The Committee consider the explanation of the Railway Board
as satisfactory.
HUKAM SINGH,

The 25th November, 1960. Chairman,
Agrahayana 4, 1882 (Saka). Railway Convention Committee.
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APPENDIX III

Summary of the principal recommendations of the Raiiway Convention

Commitiee, 1960

S. No. Para of
the Report

Recommendations

2

wn

13

15

16

17

18

19

20

In the opinion of the Committee the present mode of
contribution vig. a fixed rate of dividend by the Railways
to General Revenues does not call for any change in

the next five years.

The rate of dividend to be paid by the Railways to General
Revenues should be fixed at 4-25% during the five
years 1961-66.

The annual loss in the working of strategic lines should
be borne by Gencral Revenues.

The Committee accept the suggestion of the Railway
Board that the Capital-at-charge of the North-East
Frontier Railway, other than the clearly strategic por-
tion thereof, should be regarded as unproductive and
recommend that till such time as the line becomes
productive or the next Convention Committee review
the position, whichever is earlier, the rate of dividend
payable on the Capital-at-charge should be at the average
borrowing rate of Government.

The total contribution to the Depreciation Reserve Fund
should be Rs. 350 crores during the next quin-
quennium.

The Committee are inclined to accept the suggestion
that the existing rules of allocation of Railway
expenditurc between Capital, Revenue, Depreciation
Reserve Fund and Development Fund might be re-
tained without any modification during the next five

years.

The Committee are averse to the curtailment or limiting
of expenditure on works met out of the Develorment

23



24

Fund which in their opinion are as important as ad-
ditions financed- from Capital. They, therefore, sce
no alternative but to continue the facility of providing
temporary loans from General Revenues to finance
the Railway Development Fund during the next five
years, unless the net surplus is able tc meet in full the
requirements of the Fund.

The Committee endorse the proposal of the Financial
Commissioner (Railways) that the outstanding licbility
of the Development Fund to the General Finance as
on 31-3-1961 should be liquidated in the ad hoc manner
indicated in the last sub-para of para 11 of this Report
so that the Railways could start on the Third Plan period
with a clean slate in regard to this liability.

21 The Committee recommend that the Railway Develop-
ment Fund, besides meeting the cost of Labour Welfare
Works etc., should include a minimum allocation of
Rs. 3 crores per annum for Users’ amenities as hither-
to0.

23 The suggestion made by the Railway Board that the
passenger tax at the existing rate might be merged
with passenger fare from 1st April, 1961 and that
the State Governments might be paid a fixed amount
based on the average collections in the period 1957-61
is reasonable. The Committee recommend that
the fixed amount payable by the Railways may be
Rs. 12:50 crores per year during the quinquennium
1961-66 representing the average of the actual collec-
tions for the years 1958-59 and 1959-60.

24 While the Committee appreciate that the financial posi-
tion of the Railways during the next quinquennium
will not be favourable for the creation of an Amortisation
Fund, they nevertheless feel that this question should
not be lost sight of inasmuch as in the context of the
repatriation of all the dollar loans, it will assume im-
portance.

26 With reference to the recommendation of the Railway
Convention Committee, 1954, contained in para I9
of their Report, the Committee are of the view that the
deferred dividend on new iioes should be paid from the
sixth year onwaras only if the net income of the new
lines leaves a surplus after payment of the current
dividend.




LIST OF AUTHORISED AGENTS FOR THE SALE OF PARLIAMENTARY
PUBLICATIONS OF THE LOK SABHA SECRETARIAT, NEW DELHI-1

Agency Name and address
No.

of the Agent

Name and address

ncy Name and address Agency
of the Agemt

0. of the Agent No.

S

14.

15.

16.

7.

18.

19.

. Kitabistan,

. H. Venkataramieh & Sons,

. International

. The FPresidency Beok Sup-

. Aumn

. Book Centre, Opp. Patna

. The

. Jain Book Agency, Con- 20.

naught Place, New Delhi.

17-A, Kamla

Nehru Road, Allahabad.  21.

. British Book Depot, 84,

Hazr:tganj, Lucknow.

22, International Book House
. Imperial Book Depot, 268, y

Main Street, Poons Camp.

The Popular Book Depot .
(Regd.), Lamington Roud,
Bombay-7.

Vidyanidhi Book Depot,
New Statue Circle, Mysore.

Bock House,
Main Road, Trivandrum.

plies, 8-C, I'ycroft’s Road,
Triplicane. Madras-5s.

Kashmere Gate, Delhi.—6

College, Datna.

J. M. Jaina & Brothers, 2¢.

Mori  Gute, Delbi-6,

Curtack Law Times
Office, Cuttack-2.

. The New Book Depot, Con-

naught Place, New Delhi.

The New Bock Depot, 79, 31
The Mall, Simla.

The Central News Agency,

23/90, Connaught Circus,
New Delli.

Lok Milap, Listrict Court 2

Road, Bhavnagar, 33

Reeves & Co., 2y, Park

Strect, Calcutta-1¢. 34.
The New Bock Depot, Modj
No. 3, Nagpur, 35.

The Kashmir Book Shop,

Residency Road, Srinagar, 16.

Kashrnir.

24.

25.

26.

Ram & Sons, 27.

28.

30.

The English Book Stores, 37. Amar Kitab Ghar, Diagonal
7-L, Connaught Circus, Rouad, Jamshedpur-1.

New Delhi. 38. Allied Traders, Motia Park,
Rama Krishna & Sons, 16- Bhopal.
B, Comnaught Place, New

Delhi. 39. E. M. Gopulkrishna Kone,

(Shri Gopal Mahal), North
Chitrai Street, Madura.

40. Friends  Bock House,
M. U., Aligarh,

41. Modern Book House, 286.

Private Lid., 9, Ash Lane,
Boml ay.

Lakshmi Book Store, 42,
M. M. Queensway, New

Delhi. Jawahar Ganj, Jabalpur.
42. M. C. Sarker & Sons (P)

The Kalpana Publishers, Ltd., 14, Bankim Chatterii

Trichinopely-3. Street, Calcutta-12.

S. K. Brothers, 15A/65 L3 Ppeople’s Book House, B-2-

Y. E. A, Karol Bagh, ™™ g;0/;  Nizam Shahi Road,

New Delhi-s.

Hyderabad Dn.
The International Book Ser- ,
vice, Deccan Gymkhana, 44. W. Newmsn & Co. 1td,,
Poona-4. 3, Old Court House Street,

Calcutta.
Bahri Brothers, 188, Laj- .
pat Rai Market, Delhi-6, 45 Thacker Spink & Cu. (193%)
Private Ltd., 3, Esplanadc
City Bceoksellers, Sohan- East, Calcutta-1.
ganj Street, Delhi.
46. Hindustan Diary Publishers,
lM:rkct Street, Secundera-
Yad,

The National Law House,
INear Indore General
Library, Indore.

Charles Lambert & Co.,
101, Mahatma Gandhi
Rcead, Opp. Cleck Tower, 48. Law Book Co., Surdar Pate)

47. Laxmi Narain Aggarwal.
Hospits] Road, Agrs,

Fert, Bombay. Marg, Allahabad.

. A. H. Wheeler & Co. (P) 49. D. B. Taraporevala & Sons
Lid.,, 15, Elgin Road, Co. Private 1.1d., 210, Dr.
Allahabad. Naoroji Road, Bombay-1

32, M.S.R. Murthy & Co,, 50- Chenderkant Chiman I al

Vora, Gandhi
Ahmedabad.

sI. S. Krishnaswemy & Co.
P.O. Teppakulam, Tri-
chinapalli-1.

Visakhapatnam. Road.
The Loyal Book Depot,
Chhipi Tank, Meerut,

The Good Companion,
Baroda. s2. Hyderabad Book  Depot,

Abid Road, (Gun Foundry),

University Publishers, Rail- Hyderabad.

way Road, Jullundur City. M. Gulsh h

) s3. M. Gu Singh & Sons
Students Stores, Raghunath P) Ld., Prixs Area,

Bazar.  Jammu-Tawi. Mathura Road, New Delhj.



Agency Name and address
No.

of the Agent.

Agency

Name and address

No. of the Agent.

Acﬁncs
0,

Name and address
of the Agent.

54

5.

$6.

57

<8,

59.

60.

62

66.

67

3. The New Order Book Co.,

. The Triveni

. Deccan Book Stall, Fergu-

C. V. Venkatuchala Tyer, 68. Oxford Book & Stationery

Near  Ruilway  Station,

Chalakudi. (S. I.)

The Chindambaram Pro- 69
vision Stores,  Chindam-
baram.

K. M. Agarwal & Sons,
Railway Book Stall, Udai-
pur (Rajasthan).

/1
The Swadcsamitran  Ltd.,
Mount Road, Madras-2.

70.

Co., Scindia House, Con-
naught Place, New Delhi.

. Makkala I’ustaka Press, Ba-
lamandira,  Gandhinagai.
Bangalore-gy.

Gandhi  Samriti Trust,
Bhavnagar.

People’s 1ok House,
Opposite Jaganmaoban

Palace, Mys re-1.

The Imperial Publishing 72, ‘JAGRITTI’

Co., 3, FKaiz Bazar, Darya- Bhagalpur-2  (Bihar).
ganj, Declhi-6,

The High Commission of 73 gltlf II:Ite‘r ”;)\'(!lv(ul'\(h?\:lgﬁgly
India Establishment Deptt,, 188-g0, Dr ! Dadablai
Aldwch, London, W.C -2. Naoroji  Road, Bombay.
Current Book  Staes,

Maruti Lane, Raghunath
Dadaji Street, Bombay-1.

Lnternational  Consultants
Corporation, 43C, Marred-
pally (East), Secundera-
bad-(A.P.)

K. G Aseervandam & Sons,
Cloughpet, P. Q. Ongole,
Guntur Distt. (Andhra).
Ellis Bridge, Ahmedabad.
Publishers,

Masulipatnam.

son
Poona-4.

College Road,

79-

Jayana Book Depot, Chap-
parwala Kuan, Karol Bagh,
New Delhi-s.

80.
. Bookland, 663, Madar Ciate,

Ajmer (Rajasthan).

74.

7s.

76.

. Shri N. Chaoba

78.

The English Book Depot,
78, Jhoke Roud, F'erozep: rc
Cantt,

Minerva
Jor Bagh
Delhi-3.

Book Shop, 9,
Market, New

People’s Publishing Heusce,
Rani Jhansi Road, New
Dethi-1.

Singh,
Newspaper Agent, Ramlal
Paul High School Annexe,
Imphal, Manipur.

Minerva Book Shop, The
Mall, Simla-1.

Universal Book Compuny,
20, Mahatma Gandhi Marg,
Allahabad.

Madhya  Pradesh Book

Centre, 41, Ahiliya Pura,
Indore City (M.P.).

Minal & Co., 85-C, New
Mandi. Muzaffar  Nagar
(V..

82. Firma K. l.. Mukhopad-
yay, 6/1A, Banchharam
Akrur Lanc, Calcutta-12.

81.

83. Frecland Publications (P)
Lid.,, 11 A6, Lajra
Nagar, New Delhi.

84. Goel Traders, 3100-C, New

Mandi, Muzeffar M upar
(u.r.).
8s. ‘Mehra Brothers, 50-G,

Kalkaji, Necw Delhi-19,

86. The Krishna Dook Decpot.
Publishers, Booksellers,
Stationers & News Agents,
Main Buazai, Pathankor,
(EP.)

87. Dhanwantira Mcdical & 1.aw
Book House, 1522, Lajrat
Rai  Maiket, Delhi-6.

88, The Uriicd Took Agency,
4%, Amritkaur  Market,
Pah:rg nj, New Delhi.

89. Pervuje’™  RPuok  House,
Book Scllers & News Agents
Koppikar Road., Hubli,

g9o. B. S. Jair & Co., 71,
Abupura,  Muzaffarnager
(M.P).

91. Swadeshi Vastu Bhandar,
Booksellers, Jamnagar.

92. Bhogilal 1., Iook-

Fanna
stall Contractor, f(nilwn_\
Junction, Rajkot

93. Sikh  Publishing House
®P) 1.1d., 7-C, Connaugh
Place, New Delhi.



() 1960 WV J.ox SABHA SECRETARIAY

Bu ke Rz"z‘ m or rm'AmNP ‘go ?—Fﬂ o
SINESS IN LOK AND
PARLIAMENTARY WING oer Govmmm or Iwbra Prues,
sw Drrur




	001
	003
	004
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	023
	025
	026
	027
	028
	029
	030
	031
	032
	034

